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O R D E R 

(Virtual Mode) 

21.09.2020 Counsel for both sides state that COC (Committee of 

Creditors) has cleared request for settlement under Section 12A of Insolvency 

and Bankruptcy Code, 2016 (IBC - in short) and Application has been filed 

before the Adjudicating Authority (National Company Law Tribunal, New 

Delhi Bench). Parties expect that in this week, the Order may get passed 

under Section 12A of IBC.  

Considering the development, list the Appeal in ‘Orders category’ on 5th 

October, 2020.   
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